FORM A

PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S GJS INFRATECH PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor GJS INFRATECH PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor 10/11/2009
3. | Authority under which corporate debtor is | ROC - Hyderabad
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45200TG2009PTC065762
Identification No. of corporate debtor
5. | Address of the registered office and principal | Plot N0:852&853, SriSwamy Ayyappa
office (if any) of corporate debtor Co Operative society, Road No 45,
Madhapur, Hi-Tech city, Hyderabad,
Telangana, India, 500081
6. | Insolvency commencement date in respect of | 04/03/2024 (Order Pronounced on 01-03-
corporate debtor 2024 and received on 04-03-2024)
7. | Estimated date of closure of insolvency | 28-08-2024
resolution process
8. | Name and registration number of the | Mr. Dommeti Surya Rama Krishna
insolvency professional acting as interim | Saibaba
resolution professional IBBI/IPA-003/1IP-N00165/2018-
2019/12106
9. | Address and e-mail of the interim resolution | Flat No. A-105, Mahindra Ashvita,
professional, as registered with the Board Hafeejpet Road, Near Hi-Tech City
MMTS Railway Station, KPHB Colony,
Hyderabad, Telangana ,500085
E Mail: dsrk39@yahoo.com
10. | Address and e-mail to be wused for|Plot No 4&5, Flat No 104, Kavuri
correspondence with the interim resolution | Supreme  Enclave, Kavuri  Hills,
professional Madhapur,  Hyderabad,  Telangana
500081.
Email: gjscirp@yahoo.com
11. | Last date for submission of claims 20/03/2024
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | NA
to act as Authorised Representative of creditors
in a class (Three names for each class)
14. (@) Relevant Forms and https://ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives

are available at:




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of GJS INFRATECH PRIVATE
LIMITED on 01/03/2024.

The creditors of GJS INFRATECH PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 20/03/2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Mr. Dommeti Surya Rama Krishna Saibaba,
Date:13-03-2024 Interim Resolution Professional
Place: Hyderabad BBI /IPA-003/IP-N00165/2018- 2019/12106
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BAJAJ HOUSING FINANCE LIMITED

Corporate office: Cerebrum IT Park B2 Building 5th Floor, Kalyani Nagar, Pune, Maharashtra-411014.
Branch office: 1St Floor, Above Axix Bank, Opp Kerudi Hospital, Extension Area Road, Bagalkote

Demand Notice Under Section 13 (2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
BANGALORE BENCH
C.P. (1B)/202(BEN)2022

w300 / faoanoan / s S eEpars / S0ar-72 a2 AL 2024

ﬁirﬁl‘ﬁ_ IN THE MATTER OF: Undersigned being the Authorized officer of M/s. Bajaj Housing Finance Limited, hereby gives the following notice to the Borrower(s)/
{ - Mr. MADHUGIRI VENKATARAYAPPA SUDARSHAN, Co-Borrower(s) who have failed to discharge their liability i.e. defaulted in the repayment of principal as well as the interest and other
3 El HTE[[EU] T—ﬁ |EISE|| Killsl :&:} -Iﬁ?h Eh?; [ - Resolution Professional of Kanva Fashions Limited Appli charges accrued there-on for Home loan(s)/ Loan(s) against Property advanced to them by Bajaj Housing Finance Limited and as a
.... Applicant = ) , . .
Eﬁ - T:ﬁ Fut 1] Eﬁ - ]‘._T 5| consequence the loan(s) have become Non Performing Assets. Accordingly, notices were issued to them under Section 13 (2) of
'D-Q'D_ 52—': —9005 X SESIE ey wirel e K4 Vs. Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and rules there-to, on their last known

Mr. N. NANJUNDAIAH

Suspended Director of Kanva Fashions Limited
SUMMONS UNDER RULE 38(4) OF NCLT RULES, 2016

Whereas the abovenamed Applicant has filed an C.P. (IB)/202(BEN)2022under Section
19(2) of the Insolvency and Bankruptcy Code, 2016 r/w. Rule 11 of the NCLT Rules, 2016
for directions against the Respondent to handover all the assets, accounting records,
details of all receivables & deposits etc., and to cooperate with the Resolution
Professional. You are hereby called upon to file your reply on or before 26.03.2024 to
defend yourself.In case of default infiling the reply, the suit shall be heard and determined
inyour absence. The next date of hearing is 26.04.2024.

Given under my hand and seal of this Court on this 13"day of March, 2024.

addresses, however the same have been returned un-served/ undelivered, as such the Borrower(s)/ Co-Borrower(s) are hereby intimat-
ed/ informed by way of this publication notice to clear their outstanding dues under the loan facilities availed by them from time to time.

Name of the Borrower(s)/ Guarantor(s) Description of Secured Asset (Immovable Property) Demand Notice Date

(LAN No., Name of Branch) All That Piece & Parcel of The Non-Agricultural Property Described and Amount
Branch : Bagalkot, LAN: H4G4RLP01964411.|As: House Property Bearing Janata Plot No:1690/203 Measuring| 27th February 2024
Veeresh S Chalawadi Borrower), 2. East-West 25 Feet X North-South 20 Feet 500 Sq. Feet., Ward No.| Rs.8,20,426/- (Rupees
Shivanand S Chalawadi( Co- Borrower) Both|09 At: Bilagi Bilgi Karnataka-587116 East :- House of Mahmad Eight Lac Twenty
are residing At 1690/302, Ward No 3, Janata [Nakkargundi, West :- House of Ramanna Nagaral, North :- 5 feet| Thousand Four Hundred
Plot, Near Vinayak Talkies, Bilagi - 587116 |road, South :- House of Munnima Tambole. Twenty Six Only)

This step is being taken for substituted service of notice. The above Borrowers and/ or Co-Borrowers Guarantors) are advised to make
the payments of outstanding along with future interest within 60 days from the date of publication of this notice failing which (without prej-
udice to any other right remedy available with Bajaj Housing Finance Limited) further steps for taking possession of the Secured
Assets/ mortgaged property will be initiated as per the provisions of Sec. 13(4) of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002. The parties named above are also advised not to alienate, create third party interest in

.. Respondent
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?ﬂT‘-ﬁX R EEREd iﬁfﬂ gI<] HAYAT YaT M SR |a5:5|| v ] | By ORDER OF THE COURT the above mentioned properties. On which Bajaj Housing Finance Limited has the charge.
5, N Reqistrar Date: 13-03-2024, Place: BILAGI Sd/- Authorised Officer, Bajaj Housing Finance Limited
B WEd arEd @ 9 A ﬁ%rﬁaﬂ gistrar,

National Company Law Tribunal Bengaluru
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wHATT H R qﬁ, Canara Bank

| Canara Bank
{& Gaverrment Of India Undertaking)

MMtk 0 o Arakere Gate, Girinagar, Basavanagudi Branch
NOTICE FOR PAYMENT OVERDUE OF LOCKER RENT

OTTO BILZ (INDIA) PRIVATE LIMITED
ClIN: U292 00K A1S89PTCO0OE1E
Registered Address: #54-58/64, KIADE Industrial Area, Doddaballapur, Bangabore,
Karnataka, India, 5671203 Tel: +91-080-2263 A700|
Fax: +91-080-2263 8702| Emall ID: abi@Ebdzmdia, com | Webaibte: weew bdzndia. com

FORM MO. RSC - 4

PUBLIC NOTICE

(Under Section 102(1) & (2) of the Insolvency and Bankruptcy Code, 2016) _ [Pursuant to Rule 3(3)] SL Narna And Addrass of e locker Ascount No. | Lest Dateof | Locker Date of Beanch
For the Attention of the Creditors of Mr. R. Sridhar Reddy, Personal Guarantor Before the National EE:ﬁgﬁ:ﬂ:&[ﬁ::ﬁﬁ:ﬁ:?LS‘;‘EBIum No Operation Duees Matice
RELEVANT PARTICULARS Otte Bilz (India) Private Limited o [1shita Harsh and Harsh Varadhan, Nod Viay| sannceroaas | 47 042015 | Re 16 085, | 26112023
1523?6 of D?bhor/%ersonall%uarantolr Mr. R. Sgl%har Reddy Applicant " | Shree, Behind Sdm, Arakere, B G Road - 560078, B AW oot | Rrabere Gati
2 ress of the Debtor / Personal |Plot No.9, Street No.4, Hubsiguda, Hyderabad- Motice may be taken that an application was presented to the Tribunal at National . No225-226 Near
Guarantor 500 007. Also at: Plot No.53, 54P, Kothar Company Law Tribunal Bengaluru Banch, on 02nd February of 2024 for confirming the Priya Desal And Abhijit Desai, 3-8, Block No.5, 28 41 2024 A H;a-"',-.:an
Industrial Area, Bidhar-585401. Also at; 1-4- reduction of the share capital of the above company from Rs. 9,68,64 600 (Rupees Nine 02 |2nd Main, Meenakshi Residency, B G Road.| 123006524020 | 11.11.2016 | Rs.6,453/- EI}IiEIEEIEﬂ ﬂanlﬁp
62/1D, Snehanagar Colony, Street No.8, Crores Soty-MNee Lakhs Skty-Four Thoasmand and Sis Hundned aniby b divided inbo 9 6% 646 Argkere - SEO0TEG, ] . ;
Hubsiguda, Hydergbad_50000y7_ (Mine Lekhs Sixty-Mine Thowsand Sk Hundred and Fory-Six) Equity Shares of Rs, 100 — Ea"”ﬁlfﬂﬂugﬁﬁ?g-
- . {Rupees Hundred Only) each o Rs, 06 96,5000 (Rupees Ninety-Six Lakhs Ninety-Six Upkar Marayan Singh and Midhi Singh, 141, 14 BN Gl '
*| Commencement date i respect o |06.03.202¢) i CP (1) 26619512023 passed by Thousand and Five Hundred Only) consisting of 96,965 (Ninaly-Six Thousand Nine 03 Mariunaln Niaya, 15t Cross, Hulimav Gate,| 123006516242 | 20.062011 | Rs.6224" | 351> 5npe
Debtor/Personal Guarantor P NC.LT.Hyderabad 2 P y Hundred and Sixly-Five) agquity shares of Bs, 100 [Rupees Hundred Coly ) B G Road, Bengaluru 580076 i
— - - The nobices to individual creditors have been issued. The list of creditors prepared on 3lkh
4/ Name and registration number of gy s s i - i eral W , . ;
_ .~'|Raghu Babu Gunturu Movember 2023 by the company is available at tha registersd office of the companyia., Rajalazmi W/o B 5 Swamynalhan Mo 359, (el (. 20023
s the Rosoloton Profossianal 5511PA 0021P NOD02512016. 201710053 s i o e o 0% | 41h Main, 2nd Block, Banashankar, Bengalurugs. | 12000004757 | 20.03.2019 | Re.28,7881 ) 45 o3
£61203 at working days during 11 bo 4 etween Monday to Friday (days when
5|Address and e-mail id of the|1st Floor, Golden Heights Plot no 9, Opp. the inspection would be available) 05 Venkatesha Murthy M R, No.1. Ashwni Nilaya 123005564231 | 02 01,2020 | Re.45 4300 0&.06.2023
Resolution Professional, as regis- | Raheja IT Mindspace HUDA, Techno Enclave, I ary cradior of the company has any objection o the application ar e details in e list 80 Ft Road, Girinagar || Phass, Bangalury-560085. Ay s i 1412 2023 Girinagar 1621
tered with the Board Madhapur, Hyderabad, Telangana, 500081. of creditars, the same may be sent (along with supporting documents)h and details about No.uA. | P Road
raghu@ezresolve_in his name and ad;rass and the name and Eld-:lre*_:..ﬁ of his Authorised Representative, if Prasanna H R Smit Mahalakshmi P 576, 6th Main. Mot ) Girinagar !
6| Address and email1d to be used for | 1st Floor, Golden Heights Plot o 9, Opp. e i S e ey s i 06 |3rd Stage. 3rd Block, Basaveshwaranagar, 129005660198  Ni | SPerated | RSN o 560085,
correspondence with the Resolution | Raheja IT Mindspace HUDA, Techno Enclave, i A I e Bengalur-560079: e
Professional Madhapur, Hyderabad, Telangana, 500081. ; ; . s . Years
raghurp@ezresolve.in if e objection &= receniesd within the time sialed abowve, entries in the list of creditors wall,

0&.06.2023

ir all the proceedings under the above petition te reduce thi share cagial of the company, a7 Sathya Shankar Marakini, 1316, Gurushree 153h
14.12.2023

b treated as correct, Cross, 2nd phasze, Girnagar, Bengaluru-580085.
. ! ) . it may also be noted that & hearing has been fixed for 20th May 2024 cowhich the Tribunal
be filed and the link for the same | Board of India (Insolvency Resolution Process shall hearthe application. In case any creditor intends to attend the hearing, he should Basavanagudi
for Personal Guarantors to Corporate Debtors) make a request along with his ohjections, ifany 0403

Regulations, 2019 For Otto Bilz {India) Private Limited Natara] R, No.51/1, K & iyengar Road, 23.06.2023 | Post Bag No 493,

Web link:https://ibbi.gov.inflen/home/downloads Sdl- 0d : . :
: : Basavanagudi, Bangalore-560004, 0082023 | 18001 GandhiBazar,
Notlce is hereby given that the Hon'ble National Company Law Tribunal, Hyderabad Shankavaram Krishnamurthy Harish o ctabiad’ : m;asgw:nagig?ar

Bench-l has ordered the Commencement of Insolvency Resolution Process of Mr. R. Managing Director
Bengalunu-560004,

Sridhar Reddy, Personal Guarantor on 05.03.2024 (Order made available on 08.03.2024 : - o A s i
g’;rggngfpe'f:i%qo‘:'teodt#g b%;%m% SA;?WS Sg:?gif;%‘tiloge’;‘a? ésh‘;?nﬁl o E:fn ict'ggalu't as) EEEH: éif;fﬁd i NE.;;‘,'?E“;,;;:SFE'.?“';E&;‘;E?ggggﬁ?ﬁgﬁgﬂ?l53}'; “The above-mentioned locker holder is maintaining Locker with Canara Bank across different Branches as mentioned
The creditors of Mr. R. Sridhar Reddy, Personal Guarantor are hereby called upon to abave. We have sent various communications in regard to payment of cverdue locker rent on the dates mantioned in
submit their claims with proof on or before 03rd April, 2024 to the Resolution column & of the above table. However the same has not been paid despile various reminders. Hence above mentioned
locker holder is ance again advised to deposit the overdue rent mentioned in column no 5 of the above table within 15 days
from publication of this notification, |n the event of non -payment the Bank will dnill open the locker at their (locker-haolders)

Professional by way of electronic communications or through courier, speed post or reg-
istered letter to the address mentioned in Entry No. 6.
cost, expenses and charges entirely at their nisk and responsibility after 15 days from date of this publication/natice”,
Date: 12.03.2024 Sdl- Authorised Officer

Submission of false or misleading claims shall attract suitable penalties.
Place: Bangalore Canara Bank

123005588468 Mil Rs.14,504/-

~

ilLast date of Submission of claims [ 03rd April, 2024
Relevant Forms in which claim is to [Form B of the Insolvency and Bankruptcy

oo

123004308440 | 15.12.2022 | Rs.25,960(-

gfaaads []) inonank  Union Bank of India

oI ke Uttarahalli Branch (14481)
Bangalore. Ph : 080-26668730,

oy
"* m E Mail: ubin0814482@unionbankofindia.bank

Possession Notice [Rule 8(1)] (For immovable property)

Whereas, The undersigned being the authorised officer of Union Bank of
India, Uttarahalli Branch (Erstwhile Andhra Bank), Bengaluru, under
the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a Demand Notice dated 01.12.2023 calling upon the Borrower :
1. Mr. Palani .C.K, 17th 4th Cross, 9th Main, Muniyappa Layout, Near Ayyappa
Temple, Hongasandra, Bengaluru-68 to repay the amount mentioned in the notice
i.e. Rs. 5,81,427/- (Rupees Five Lakhs Eighty One Thousand Four Hundred And
Twenty Seven Only) and interest and cost thereon within 60 days from the date
of receipt of the said notice.

Raghu Babu Gunturu

In the matter of Mr. R.Sridhar Reddy

IBBI Regn. No. - IBBI/IPA-002/IP-N00025/2016-2017/10053
AFA valid upto 31st October 2024

Date: 13.03.2024
Place: Hyderabad

FORMA

Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/S GJS INFRATECH PRIVATE LIMITED

JAIPUR DEVELOPMENT AUTHORITY

Indira Circle, Jawahar Lal Nehru Marg, Jaipur-302004
No.: IDAJEE(PHE-)/2024/D-118 Date : 12.03.2024
NOTICE INVITING BID
NIB No.: JDA/EE (PHE-1)/18/2023-24

RELEVANT PARTICULARS

1. |Name of Corporate Debtor GJS INFRATECH PRIVATE LIMITED
2. | Date of incorporation of Corporate Debtor| 10/11/2009
3. |Authority under which Corporate Debtor | ROC - Hyderabad

is incorporated/registered

4. |Corporate Identity No. / Limited Liability U45200TG2009PTC065762
Identification No. of corporate debtor

5. | Address of the registered office and Plot No:852 & 853, Sri Swamy Ayyappa Co Operative

The borrowers having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken the Physical
possession of the properties described herein below in exercise of powers
conferred on him/her under Section 13(4) of the said Act read with rule 8 of the

Online Bids are Inwl

Procuring, Construction, Commissioning (EPC) and Performance run
followed by Ten Years O&M of Sewerage Treatment Plant of 30 MLD
capacity at Swarn Vihar, Sanganer of Jalpur City based on "Sequantial

fed up-to 06:00 PM of 26.04.2024 for "Englneering,

principal office (if any) of corporate debtor | Society, Road No 45, Madhapur, Hi-Techcity,
Hyderabad, Telangana, India, 500081

6. | Insolvency commencement date in 04/03/2024 (Order Pronounced on 01-03-2024
respect of corporate debtor and received on 04-03-2024)

7. | Estimated date of closure of insolvency | 28-08-2024

resolution process
8. | Name and registration number of the Mr. Dommeti Surya Rama Krishna Saibaba

Insolvency Professional acting as interim
resolution professional IBBI/IPA-003/IP-N00165/2018-2019/12106

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Security Interest Enforcement) Rules 2002 on this 07th Day of March 2024.

The borrower in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be
subject to the charge of the Union Bank of India, Uttarahalli Branch for an
amount Rs. 5,81,427/- (Rupees Five Lakhs Eighty One Thousand Four Hundred
And Twenty Seven Only) and subsequent interest and cost thereon. (Amount
paid, if any, towards the dues, shall be taken due note at the time of final payment)

The borrower’s attention is invited to the provisions of sub-section (8) of section
13 of the Act, in respect of time available to redeem the secured assets.

Description Of The Secured Asset/s : All that piece and parcel of bearing Site No.
17, Out of Property Khatha No. 15/2B, situated at Hongasandra Village, Begur Hobli,
Bangalore South Taluk, Comes under Bommanahalli City municipal Coucils limits.
Measuring : East to West : 30 Feet, North to South : 20 Feet, Total : 600 Sq. Feet and
bounded on : East by : Road, West by : Private Property, North by : Site No. 18,
South by : Site No. 16.

Date : 07.03.2024
Place : Bengaluru

Batch Reactor [SBR) Technology” . Estimated cost of Rs. 6154.19 Lacs, The
last date for Applying Bid and making online payment on 1DA portal |s up-to
06:00 PM of 26.04.2024, Detalls may be seen in the Bidding Document at
our offfice or the 5tate Public Procurement Portal website
wWww. sppp.rajasthan,.gov.in, www,eproc,.rajasthan.gov.in and
www.jda.rajasthan. gov.in.

UBNNo.: JDA2I24WLOBDOTE2

To participate in the bid, bidder hasto be ;-

1. Registered on DA website www.ida.rajasthan.gov.in for participating in
the Bid, the Bidder has to apply for the Bid and pay the Bidding Document
Fee, RISL Processing Fee and Bid Security Deposit online only,

2. Registered on e-Procurement Portal of Government of Rajasthan
whww. eproc.rajasthan.gov.in for online e-Bid submission

Ra). Samwad/C/r2023-24/ 14710 Executive Engineer (PHE-I)

Flat No. A-105, Mahindra Ashvita, Hafeejpet Road,
Near Hi-Tech City MMTS Railway Station,

KPHB Colony,Hyderabad, Telangana ,500085

E Mail: dsrk39@yahoo.com

Plot No 4 & 5, Flat No 104, Kavuri Supreme Enclave,
Kavuri Hills, Madhapur, Hyderabad, Telangana 500081,
Email:gjscirp@yahoo.com

11.| Last date for submission of claims 20/03/2024

12.| Classes of creditors, if any, under clause (b) | NA
of sub section (6A) of section 21, ascertained
by the Interim Resolution Professional

13 Name of Insolvency Professionals identified NA
to act as Authorized Representative of Creditors
in a class (Three names for each class)

14.| (a) Relevant Forms and

(b) Details of Authorized Representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of GJS INFRATECH PRIVATE LIMITED on 01/03/2024.

The creditors of GJS INFRATECH PRIVATE LIMITED are hereby called upon to submit their claims with
proof on or before 20/03/2024 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Mr. Dommeti Surya Rama Krishna Saibaba,
Interim Resolution Professional
IBBI /IPA-003/IP-N00165/2018- 2019/12106

10.] Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Sd/- Authorised Officer
Union Bank of India

https://ibbi.gov.in/en/home/downloads

Date:13-03-2024
Place: Hyderabad

gfdw ds Lﬂm’"s’"" UTTARAHALLI BRANCH (14481)
- s Arvind’s Kabini Apartment, 11/53/1, Bendre Nagar,

- BSK 2nd Stage, Bengaluru-70. Ph : 080-26668730,
‘* m Email : ubin0814482@unionbank ofindia.bank

DEMAND NOTICE ISSUED UNDER SEC.13(2) OF SARFAESI ACT 2002

1. To, The Borrower/s: Sowbhagya .M, No. 100/37, Tavarekere, Dodda Muttappa
Garden, Bangalore-560070. 2) Mr. Ashoka .N, No. 100/37, Tavarekere, Dodda
Muttappa Garden, Bangalore-560070.

Sir/Madam,

Notice dt. 29.02.2024 issued to you u/s 13(2) read with Section 13(3) of The
Securitisation & Reconstruction of Financial Assets & Enforcement of Security
Interest Act, 2002 by Uttarahalli branch/me, the Authorised Officer, was sent to you
calling upon to repay the dues in your loan account/s with us at your last known
address could not be served. Therefore, the contents of the said demand notice are
being published in this newspaper.

Notice under section 13(2) read with Section 13(3) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.
The credit facilities/loan facilities availed by you have been classified as NPA on
09.01.2024.

You have executed loan documents while availing the facilities and created security
interest in favour of the Bank. The details the credit Facilities and secured assets are
as under : As on 01.02.2024, a sum of Rs. 9,17,590/- (Rupees Nine Lacs Seventeen
Thousand Five Hundred Ninety only) is outstanding in your account/s.

| get the inside information
and get inside the information.

Type of Facility Outstanding | Unapplied |Cost/Charges | Total dues as
2 Alc No amount as on |interest w.e.f.| incurring by | on 01.05.2023 l f b o
: 01.05.2023 | 01.05.2023 |  Bank (in Rs.) n orm you r opl n Ion
Housing Loan Rs. Rs. Rs. Rs.
144830100004641 9,14,390/- 3,200/- 0 9,17,590/-

Description of the Secured Asset/s : All that piece and parcel of property bearing No.
100/3, Khata No. 37, Thavarekere Village, Begur Hobli, Bangalore. Measuring East to
West 26ft. and North to South 42 ft. Totally measuring 1092 sq. ft. and bounded on :
East by : Krishna Murthy’s Property, West b : Private Property, North by : Road, South
by : Property Belongs to Rajappa.

Therefore you are hereby called upon in terms of Section 13(2) of the Securitisation and
Reconstruction of Financial Assets and enforcement of Security Interest Act, 2002, to pay
a sum of Rs. 9,17,590/- (Rupees Nine Lacs Seventeen Thousand Five Hundred Ninety
only) together with further interest and charges at the contractual rate as per the terms and
conditions of loan documents executed by you and discharge the liabilities in full within 60
days from the date of receipt of this notice, failing which, we shall be constrained to enforce
the aforesaid securities by exercising any or all of the rights given under the said Act.

As per section 13(13) of the Act, on receipt of this notice you are restrained / prevented
from disposing of or dealing with the above securities without the consent of the bank.
Your attention is invited to provisions of sub-section(8) of Section 13 of the SARFAESI
in respect of time available, to redeem the secured assets.

Date : 12.03.2024 Sd/- Authorised Officer
Place : Bangalore Union Bank of India
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